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’, IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
O.A. No. of 1993,
T Noz
DATE OF DECISION 04th Janmary, 1994,
Shri Abdulla Sulemanbhai Arab Petitioner
Shri M.5.Trivedi Advocate for the Petitioner(s)
Versus
Union of India and ors. ~ Respondent
Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N-B.Fatel : Vice Chairman
The Hon’ble Mr.iﬁbf‘\;-j;,.’;r"i,"t‘,GC)f_‘thY H Member (A )

1. Whether Reporters of local papers may be allowed to see the Judgement ?1 -
[ No
3. Whether their Lordships wish to see the fair copy of the Judgement ? /

y

2. To be referred to the Reporter or not ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Abdulla Sulemanbhai Arab

Residing at Wadi, Moti Vorwad,

Near Moti Masjid,

vaaodard.- 17. e« obpplicant.

( Advocate ¢ Mr.M.S.Trivedi )

Vversus

1. Union of Indie,
Lentral Board of Excise & tustoms,
Ministry of Finance,
Department of Revenue,
North Block,
New Delhi.

2. The Member (Personnel),
Central Board ot Excise & Customs,
Ministry ot Finance,
Department ot Revenue,
North Block,
New Delhi.

3. The Principal Collector,
Central Excise Building,
Near Gujarat Electric City Board Office,
Race-ourse Circle,
Vadodara.

4., The Collector,
Central Excise Building,
Near Gujarat Electric City Board Office,
Race-ourse Circle,
Vadodara.

5. The Deputy Collector (P&V),
Central Excise Building,
Near Gujarat Electric City Board Office,
Rage-Course Circle,
Varodarae.

6. The Pay And Accounts Officer,
Central Excise Building,
Near Gujarat Blectric City Board Office,
Race-Course Circle,
Vadodara.

7. The Assistant Collector (Division-I),
Central Excise Building,
Near Gujarat Electric @ity Board Office,
Race-Course Circle,
Vadodara. .+ «Respondents.

...3.0.
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ORALJUDGMENT
O.A .NO, 575 OF 1993,

Dated :04th January, 1994,

Per : Hon'ble Mr.N.B.,Patel ¢ Vice Chairman

Mr.M.S.Trivedi states that for the period
during which the applicant was placed under suspensidn,
a bill for an amount of Rs,.33,000/- was preferred in
October, 1992 and was sent to Pay and Accounts Office
for sanction and that, out of the amount of Rs,.33,000/-,

/

an amount of Rs.10,607/- is already paid to the applicant

but the rest of the amount is not paid to him nor x= he is
infoomed whether the rest of the claim is admissible or
not and,lif not admissible, the reasons why it is found
to be not admissible, Mr.M.S.Trivedi)for the applkcant,
states that)at this stag%,the applicant would be satisfied
if appropriate directions are given to the respondents in
this regard. The respondents are directed to decide,
within six weeks from the date of the receipt of a copy
WF\ of this order, as to whether the remaining amount of
about Rs,.23,000/- or any part thereof is not payable
to the applicant anc,it solthe reasons for the same.

The respondents are directed to communicate thé@decision

to the applicant within ten days after taking the same.

....4...




s 4 3

In view of these directions,Mr.M.S.Trivedi seeks
permission to withdraw the Original Application with
liberty to the applicant to move the Tribunal again/in
case he ﬂs not satisfied.with the decision of the respondents.
Permission granted with liberty am as prayed for.

Application stands disposed of as withdrawn. No order

as to costs,
|

Y2

( K-Ramaﬁoorthy ) ( N.B.éilbl )
Member (A) Vice @hairman

AIT
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v /&; N abauP# gt Manbhal Arab A T ;

G (5)0n - Reslding at @adi, Moti Vorwad,
VADUZDARA...o.,.....oo..unu.n-ou.u..uo.uol\pplicant

Versus A

Union Of India
Central Board of Excise & Customs,
New Dalhl and others.._..................-......Respondeuts'.

INDEX
5/2(‘ Annexure Particulars ﬁge No . —
ALC. - g
a. - Memo of Application. i1 - 8
2. Aeq4  Zerox copy of AsstteCollreCustoms Division 9 = 10

Suratts Statement of Pay Fixation Central
Civil. Services (Revised Pay) Rulas 1986
dated 24=9w92,

' 3. Ae2 Zerex copy of the ASS’thCOllro(Vig ) CoExe & 11
Customs, Hdqrs, Vadodara lstter F.N@.I11/10.
(A) ( CON) T/8T=P%,1/626 dated J=T=93.

4L AQe3 Zerox copy of the minutes of the meeting of 12 = 15
A ths JeCele Vadodara Cbll!rate dated 25«9«92.

S By XeroX-copy of minuted of the meeting of the 16 = 219
Je CeMe Vadodara Collectorats dated 27-33-92.

53’/ A S tezax. . sopy of manhutes of the meating of the 23-a3= 26

-

of . Jo CeMe Vadodara Collectorate dated 13-2-93.
@%‘7 B-¢ Zerox - topy of the register post A.DsAlip. 27
@ e Bz Zexox copy of the applicant to respondent 28 = 29
, to Final Notice dated 17~8«33.
G AeS Typé copy of ‘.D:Lff.lncr-ArroPay.BilloNO. 30
286 Tor Rse 3498/we
16 A*q Type copy of D.Lffo.[nBroArroPayoB:llloNo. 31
’ 287 for Rse2459/=,
M, Aelo Type copy of LaaVB.Arr.Pay.Bill +Noe288 for 32
; R805439/"'c
/2. Reli Type copy of DiffeIncreArrePay.3ill .Bo.289 33
v for RSe7853/w=e
/3 Rei2 Type copy of Removal-Dismissal period Arr. 34
o PayeBill eNoe284 for Rs.14404/=.
/%, Be/3 Zerox copy of the applicant letter catad 35
18=2m88,
/S. Her¢ Xerex copy of the applicant letter dated 36
30-3-88,
/€. PA-ic Zezex copy of ths applicant letter dated 37
k Qated 25—8-929‘
/7. PRelc Zezex oopy‘of the applicant letter dated 38
4=9=92.

/9. A~j7  ZereXx cody of the applicant letter dated 5=11=92 39
/9  A«ig Zezox copy of the applicant letter dated 19=1=93 40 =41
20 A%iq Zerex copy of the applicant latter dated 17-3-93 42 -43
o, Ae20c gexox copy of the applicant letter dated 27-~5-93 44.

pate $14-9~1993, /?Adﬁd[(“ Sca/un?an/ /ice 4’2
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IN CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH : AT AHMEDABAD,

»

ORIGINAL APPLICATION NO.

Abdulla Sulemanbhai Arab
Residing at wadi, Moti Vorwad,
Near Moti Maskid,

VADCODARA=17 .

Employed as Sepoy in the office of
the Superintendent,C.Ex,., & Customs,
Division-I, Range=-I,

VADODARA.Cl...'l..'.....l‘..l.l......'OOOQOOQDODOOAppliCant

1,

3.

4.

\'4

i=

RSUS

Fhexlexn Union Of India,

Central Board of Excise & Customs,
Ministry of Finance,

Department Of Revenue,

North Block,

NEW DELHI.

The Member (Personnel)

Central Board of Excise & Customs,
Ministry of Finance,

Department of Revenue,

North Block,

NEW DELHI,.

The Principal Collector

Central Excise Building,

Near Gujarat Electric City Board office,
Race=Course Circle,

VADODARA ,

The Collector

Central Excise Building,

Near Gujarat Electric City Board office,
Race~Course Circle,

VADODARA .

5.The Deputy Collector(Ps&V)

7.

Central Excise Building,

Near Gujarat Electric City Board office,
Race-Course Circle,

VADODARA,

The Pay And Accounts Officer,

Central Excise Building,

Near Gujarat Electric City Board office,
Race=Course Circle,

VADODARA,

The Assistant Collector(Division-I)
Central Excise Building,

Near Gujarat Electric City Board office,
Race-Course Circle,

OF 1993,

VADODARA.............'.......C........Q.Q........Respondents'

Page=2.
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The Honourable Members of the
Central Administrative Tribunal
Bench of Gujarat at Ahmedabad.

DETAILS OF APPLICATION

ﬂa PARTICULARS OF THE LETTERS AGAINST WHICH AN
APPLICATION IS MADE

: The Assistant Collector, Customs Division,Surat's
statement of Fixation as pay under Civil Services

ANNE~-A~1 (Revised Pay) Rules 1986 dated 24-9-92, A copy of the
said letter is annexed hereto and marked Annexure A=1,

24 The Assistant Collector, (Vig.) C.Ex. & Customs, Hdqrs,

]

ANNE-A-2, Vadodara's letter F.NO.II/lO(A) (CoN) 7/87-Pt.1/626,
dated 9-7=93, A copy of the said letter is annexed
hereto and marked annexure—i-z.

3. Minutes of the meeting of the J.C.M. Vadodara Collec-

ANNE-A=3 tor on dated 25-9-92, A copy of the said minutes is
Annexed® hereto and marked Annexure A-3.

~§ 4, Minutes of the meeting of the J.C.M. Vadodara
Q§ ANNE=A=4 Collectorate on dated 27-11-92, A copy of the said
] minutes is annexed hereto and marked Annexure A-4,

5. Minutes of the meeting of the J.C.M. Vadodara

ANNE=A=5 Collectorate on dated 15-2-93, A copy of the said
minutes is annexed hereto and marked Annexure A5,

(2) JURISDICTION OF THE TRIBUNAL
The applicant had given respondent No.2 by Regd.

ANNE=A=6 post A.D, @%#% and respondent No. 3 to 7 by hand

ANNE=2A-7 delivery the 'Final Notice' dated 17-8-93, for payment

of amount of Rs,.33653/-, Accordingly, I being not

given the amount Cheque/Cash appeared in your Honourable
Tribunal jurisdiction. Copies of the A.D.Slip & Final ¥
Notice is annexed hereto and marked Annexure A=6,A=7,

Page=3,




(4)
1.

2.

ANNE-A-8
ANNE=A=9

ANNE=-A=10

ANNE-A-11

ANNE=-A=12

3.

Page=3.

LIMITATION ¢

The applicant declare that the application is
within the limitation period prescribed under
Section=21, of the Central Administrative Tribunal
Act 1985,

FACTS OF THE CASE-:

The applicant was appointed in the Central Excise
& Customs department as a permanent Sepoy has
put up 20 years service,

The facts is that respondent No.7 and the officer
under him the Administraive Officer, Central Excise
& Customs, Division-I, Vadodara had sent applicant
Deferential Increment.Pay.Bill.No.286 for Rs.3498/-,
Differential Increment.Arr.Pay.Bill,.No.287 for
RS.3488/~, Leave Arr.Pay.Bill.No.288 for Rs.5439/-.
Differential Increment,Arr.,Pay.Bill.No.289 for

Rs,.7853/=, and Removal-Dismissal period Arr.Pay,.
respondent No.6, Section on 12-11=-92, But no cheque

was issued by respondent No.6 till date. As a result
’

Appaicant have not received arrears of pay for Rs.
33653/=, Copies of the five arrears bills is annexed
hereto and marked Annexure A-8, A-=9, A-10, A-11l, A=12,

The facts is that respondent No.7 and the officer 1
under him the Administrative Officer, C.Ex. & Customs,
Division-I, Vadodara after having checked all the
differential increment and Removal-Dismissal period
from 1985 to October-92, verifying correct records

of Vadodara and Surat office has given the Certi-
ficate of " THIS AMOUNT HAS NOT BEEN DRAWN AND PAID
PREVIOUSBLY ENTRY PAY BILL REGISTER " for the above
mentioned arrears pay bills aggregating to Rs.33653/-,

That is also legal. The respondent No.6 is not
issuing the cheque for Rs.33653/-~, for the last 10
months, Also the above mentioned respondent No.2 to
5 competent authotities has been unsuccessful in
issuing the cheque for the last 10 months,

Page-4, |
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N

. The respondent No.4, i.e. Collector has directed the
respondent No.7 to informed that the matter may be
‘ﬁinnitiﬁfxxxxixxxni‘%inalsed early and payment if any
payable to Shri A.S. Arab, may be made in his order to
’point No.5, in the J.C.M. Meeting held on 25-9-92,

B Again respondent No.4 i.e. Collector has directed the
respondent No.7 to settle the claim of Shri A.S.Arab
and payment of pay and allowances to be paid to him,
to be paid early in his order to point No.8, in the
J«C.M. Meeting held on 27=11-92,

6. Again respondent No.4, i.e. Collector has directed the
respondent No.7 to the matter may be finalised early
and payment of pay and allowances to be paid to him,
to be paid early in his order to point No.8 in the
J.C.Me Meeting held on 15-2-93,

s The Assistant Collector (Vig.) C.Ex. & Customs,Hdqrs,
Vadodara's vide his letter F.NO.II/10(A) (CON)7/87-Pt.1/
626 dated 9-7=-93, asked the Assistant Collector,C.Ex. &
Customs, Division=I, Vadodara (respondent No.7) to

Gspeear

"Prepare necessary pay bill for the period not inwvolved
in Show Cause Notice and take early action for payment.
But the same was not implemented ".

8. Thus, last 9 years applicant and his family are being
mentally tortured and financially and economically
. harassed day by day. Applicant have been compelled
to suffer more and more, because of non payment of
amount that his legally payable to applicant. So,
these circumstances compelled applicant to file this
application,

(5) GROUNDS FOR RELIEF WITH LEGAL PROVISION s

1. The Assistant Collector, Customs Division, Surat
statement of Fixation of pay under Central Civil
Services (Revised Pay) Rules 1986 dated 24-9=92,

2. The Assistant Collector, fuskexzx(Vig.)C.Ex. & Customs,
Hdqrs, Vadodara's vide his letter F.NO.II/10(A) (CON)
7/87=Pt.I/626 dated 9-7-93,

Page=5,
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3.

4,

Se

6.

7

(6)
1.

ANNE-A-13

24

ANNE=-A-14

3

ANNE=-A-15

4.

ANNE=-2A-16

Page-S.

Even the services that were to have been regularised
have already been regularised but the payment of
arrears is still pending,

The respondents have not given show cause notice to
the applicant, So, the question of show cause notice
period being involved in arrears pay bills of
RsS.33653/=, does not arise.

|
Minutes of the meeting of the J«C.M, Vadodara Collec-

torate on dated 25-9-92,

Minutes of the meeting of the J.C.M. Vadodara
Collectorate on dated 27-11-92,

Minutes of the meeting of the J.C.M. Vadodara
Collectorate on dated 15-2-93,

DETATLS OF THE REMEDIES EXHAUSED $

The applicant vide his letter dated 18-2-88, First
approached to the Assistant Collector, Customs
Division, Surat, through Communication Officer, Commu-
nication Section, Customs Division, Surat with a
copies to Secretary, Group 'D' Officers Union,Customs
Division, Surat and Additional Collector, C.Ex. &
Customs, Hdqrs, Vadodara and Chief Accounts Officer,
C.Ex, & Customs, Hdqrs, Vadodara. A copy of the said
letter is annexed hereto and marked Annexure A-13,

Due to failure of above attempts applicant approached
to Assistant Collector, Customs Division, Surat,
reminder dated 30-3-88, with copies to Secretary,
Group 'D' Officers Union, Customs Division, Surat and
Additional Collector, C.Ex. & Customs, Hdqrs,Vadodara
and Chief Accounts Officer, C.Ex. & Customs,Hdqrs,
Vadodara., A copy of the said reminder is annexed
hereto and marked Annexure A-14,

Again applicant a letter on dated 25-8-92, addressed

to respondent No.3 through respondent No.7. A copy of
tha said letter is annexed hereto and marked Annexure
A=-15,

Again applicant a letter on dated 4-9-92, addressed

to respondent No, 3, through respondent No.7, with

copies to Secretary, Group 'D' Officers Union, Vadodara
Collectorate and respondent No.4 and Administrativex@ffis
Officer, C.Ex. & Customs,Hdqrs, Vadodara., A copy of the
said letter is annexed hereto and marked Annexure A-16,



M

ANNE=A-17

6e
ANNE-A-18

7.
ANNE=-A=19

ANNE=-A=-20

Page=6.

As there is no response to above applicant approached
respondent No.,7, vide his letter dated 5-11=92, with
copies to respondent No. 2, 3, and 5. The applicant
through this letter had requested all the competent
authorities, alongwith specific period the total amount
of Rs.33653/-, at an early date. A copy of the said
ietter is annexed hereto and marked Annexure A-17,

Due to failure of above attempts applicant approached
respondent No.4, vide letter dated 19-1-93, with copies
to respondent No. 3, 5, and 7. The copies of arrears
bills of Rs.33653/~-, were also submitted to respondent
No.4, so that the amount can be recovered., A copy of the
said letter is annexed hereto and marked Annexure A-18.

Again applicant wrote a letter dated 17-3-93, addressed
to respondent No.4 and copies to respondent No. 3, 5,

and Chief Accounts Officer, C.Ex. & Customs, Hdqrs,
Vadodara. But it is not reply to applicant. A copy of the

said is annexed hereto and marked Annexure A=19.

Again applicant wrote a letter dated 27-5-93, addressed
to respondent No.4, and copies endorsed to respondent

No. 3, 5, 6, and 7, and Chief Accounts Officer, C.Ex. &
Customs, HAgrsy Vadodara and Administrative Officer, C.Ex.
& Customs, Hdqgrs, Vadodara. In response to which office
Principal Collector/Collector, C.Ex. & Customs, Hdgrs,
Vadodara vide there letter F.NO.II/10(A) (CON)7/87=Pt.I/
626 dated 9-7-93. A copy of the said letter is annexed
hereto and marked Annexure A-20,

The respondent No.4, i.e., Collector of C,Ex. & Customs,
Hdqrs, Vadodara had directed the respondent No.7, to

pay Rs.33653/-, to the applicant at the earliest, However,
the respondent No.6 has unnecessary delayed she payment,

Due to total take of response to all the above
respondents 1 to 7 and Assistant Collector, Customs
Division, Surat and Chief Accounts Officer, C.EX. &
Customs, Hdgrs, Vadodara to the

Page=7,
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(7)

(8)

(9)
A-1,

A-2,
A-3,
A-4,
A=5,

A-6,
A=7,
A=8,
A=9,
A=10.
A-11,
A=12,

A=-13,
A=-14,
A-15,
A-16

A=-17.

Page=T7

applicant had no option but to issue 3 final notice
on 18-8-93, to all respondents. And this also evoking

no response. The applicant now approaches the Hon'ble
Tribunal for justice.

MATTER NOT PRIVIOQUSLY FILED WITH ANY OTHER COURT/
TRIBUNAL ¢

The applicant declare that he has not previously filed
any application before any other court or any other
bench of Tribunal,

RELIEF SOUGHT s
In view of the facts mentioned in this application,
The applicant prays for the following relief s=

Be pleased to pass such other and further order or any
orders as may be ‘thought fit in the interest of'justice
for early payment of dues, with interest @ 18 % till
date of final settlement.

LIST OF ANNEXURE 3
Statement of fixation pay under Central Civil Services
(Revised pay)Rules 1986 dated 24-9-92. :
Copy of letter F.NO.II/10(A) (CON)7/87-Pt.I/626, dated
9-7=93, '
Copy of Minutes of the meeting of the J.C.M.Vadodara
Collectorate dated 25-9-92,
Copy of Minutes of the meeting of the J.C.M. Vadodara
Collectorate dated 27=11-92,
Copy of minutes of the meeting of the J.C.M. Vadodara
Collectorate dated 15-2-93,
Copy of Register post A.D, Slip.
Copy of Final Notice dated 17-8-93,
Copy of Diff.Arr.Pay.Bill.No.286 for Rs.3498/-.
Copy of Diff.Incr.Pay.Bill.No.287 for Rs.2459/=,
Copy of Leave.Arr.Pay.Bill.No,288 for Rs.5439/=,
Copy of Diff.Incr.Arr.Pay.Bill.No.289 for Rs,7853/=,
Copy of Removal=Dismissal period Arr.Pay.Bill.No,284
for Rs.14404/-,
Copy of letter dated 18-2-88,
Copy of Reminder letter dated 30-3-88.
Copy of letter dated28-8-92,
Copy of letter dated 4=9=92,

Copy of letter dated 5-11-=92,




A-18,
A"‘lg o
A~20,

(10)
(11)

(12)

(13)

1.

DATE

DATE

14-9-93,
PLACE: AHMEDABAD,

PLACE: AHMEDABAD,

Page=-8,

Copy of letter dated 19-1=93.
Copy of letter dated 17-3=93,
Copy of letter dated 27=5=93,

Attached index annexure A4dto Ppowith the application.
The copies of the application to be submitted to the
respondents are enclosed herewith,

Attached India Postal Order of Rs.50/- with the

application as court fees, )
o 2UIE/E dated 10-9-93 Purcharse Lo S.u.posr eeolt vadodar .

THE APPLICANT THEREFORE PRAYS THAT 3

This Honourable Tribunal may kindly order the respondent
No.7 to pay the applicant arrears payment aggregating

to RS.33653/=,,immediately with interest @ 18 % with
effect from 1985 till the date of final settlement.

Pending hearing and final disposal of this application
this Honourable Tribunal be pleased to call for the
original pay bills and orders records and proceeding

from 1985 to till date from the respondents,

Any other and further relief which Hon'ble Tribunal deem
fit in the interest of justice may please be granted,
Cost of this application may please be awarded.

ANY FOR THIS ACT OF JUSTICE, THIS APPLICANT AS IN DUTY
BOUND SHALL EVER PRAY

Aoab FAbdalla Sulermarbias
Applicant

Central Excise & Customs, Division-I, v

verify that the contents of Paras 1 to

13
knowledge, are true to

belief ang information ang they are believe

be true 4
onRegal adstice’ and that I have not suppresser
any material fact,

Lras A%éQMQZQ.éhxbmpax>
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A zf’xz‘/@fgﬁ:z
. STATEUNT OF FIXATION GF PAY UNDER CENIBAL CIVIL SERVICES

4
Ar AS A
le Name of the vovt.servent ¢ Shri A,5,Arab

2, Designstion of the post in which :
pay ?: to be fixed s2 on 1.1.1986 $ Sepoy (L.G,)

3¢ Whether substintive or ocfficlating $ Suhstantive

~ 4. Existing scole/scales of the posts

(whether there is more than one

scal® and the scales sye meraged in

8 unglt; :ov:;oghsca%: the particular

scale whi ® officer was \

drewing pay be specified, g M.196-3—220-Ea-3a-232/-

S¢ Existing omoluments «s on 1.1.1986

(a) Basic pa{ (excluding od hee
incremant account o st:fuuon
atdthg maximum of the existing & BRg, 252 223 [
scale

(b) Special Pay under Byle 7 (1)(B) 3 o

(c) Dumo;: {aytﬂng, :3 hoc DAd
ate to basic pay an
m P:g undsr Rule ; (1) (8)
& NPA at the {ndex sverage 608 ¢ Hs, ¢65.40
(1960-100) :

(d) ~mount of £1:st md second
instal mcat of Interim zelics
g&lutuc on the besic f‘f
pecial pay under fule 71J{B) & e, 100,00

. Tatal of 1teas 5xax8 (a) to () 1 790,40

€&y 206 of basic pay subject to Binimum 8¢ Re, 79,00
'3. “.o 75/.

7 Total of fteas 9 and 6 $ Rs, 865,40

& Bevised scale corresponding to
existing scale/scales shown
- against Ltem 4 above ¢ Be.ns.-m-an.uﬂ-u-mzs/-

9 (1) Revised Py 44 fixed under
"~ suberule 12 36) or 1 (B) or
1(C)or1l D)y of Rule 7 ot
the szsung stage {n the Revised
$cale next sbove the amount item? 35,071/ w.o,f, 27<l=88 ( a5 -
7 above, he was on wieuthoria, .
: ' absence from duty frag
14=10=85% t3 26-l=88),

(11) Special Yay in tho revised schie |
if eny (Bule 7 (1) (C) refers) -

(24¢) Raxissdxmmslwueng Hoyi d NPA
ﬂ‘a&}ssuno (Rule ; I) (0)*
refers 3 -

. 10, HRevised emoléments ( xagt $xmn
toal of {tem ¢ (1), (1)

end 144). ' $ Rg, 871,60
11, ’'Incresse in eroluments (item
10(=) {tep 8) ; $ 8¢,80.60

it : Pl .o,




eedos

12, #evised emolucents to be shown w8 p
(1) Revised ray 8 871,00
(£1) Spayclel Pey bule TNLIC, refars & wm

(113) tevsonel reyehote 2 undeyr fwie
7(1) i1efers - J—

(iv) ireenulo 7 (1) (D) refers fo wm

13. (i) nNumber of increments to be
allowec on account of bunching
(itote 3 below twle 7 (1) } oo

(14) “toppod up revised .

14, Steppod uprevited pey under hote 4
below fule 7 (1) \ li.dicate alsc Lie
nome .nd pay fixed for the junisr) I} e

15, Increment sllowed ¢
(a) Uncer third to rwule 8 I o=
(b) Under fourth pruviso  —

16, Awoount of personal pey ( Lf the
revised puy is less then the existing
sxzhumunts plus pertonsl pey the
dirference to bs Jllowed persouncl
Yy over end cbove the reviesd pey
Noted under ~ule 7 (1) : b e

17, whather the revised pay in the
otficiating post is less than the
revised pa; in the substentive post !
vide sule 7 (2) I e .

16, Lf unswer to 17 4s 'Ves' the final
revised pay under iule 7 \2) d o=

19, DPste of Next incra.dnt under sw.e & 3 5786 (8ut sctually etiestive
1L0L 1O=0«88 o8 he was |
on un suthorised cbsence
from duty for the period .
from l4=10=85 to 20=l=88
(L.0,2 years, 3 months
and 15 days/e :

L. Any other relevent inform.tion } oo

>

u;-{\
Asgis '

tant )
Custuf

Date 3 2&9&2.
Mancrks of the Accounts Officar (Intemal Audit)
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AN EX/RE-F-D .

¢ 3 CeNIRAL $A5I_3 .ND CUSTOMS COLLZCT ORATE
JADCDhA o '

F. To. II/1O(A)(COI€)7/87/Pt.I/AZé' Vadodara,dt.7 .07.1993,

To,

The Assistant Coll actor,
Central 2xcise and Sustoms,
Division-I, VADQDA

B

Subsie Paviien

2f Arrears of Salary, FLe
by 3hri

Juest
4. S, 4drab, Sepoy.

. 1] ° . . © 3 ]

S. Kxabix Arab,
2d to the Hon'ble
ms, Vadodara and copy 2ndorsed Lo
of Central Excise and Customs, Vado-
\PxV) Central Excise and Customs,

you on the above Subject,

Please refar $o 4
dated 27,05.1993 addrsss
Central ZExeise ang Custo
the Principal €oliachor
dara, Depuly Golleator
Vadodara as well as t{o

In this conne

2. s
may 1hform Shri Arab
dismissal to reinst

Sepoy's latter
Goll ector af

ction, it is ‘o0 inform you that you
that hi- period of absence during k=
“2ment is required to be regularised.

3. You are reguested to
for the period not i,
carly action for o

pTepare necessary pay bills
volved in show cauSe nNotice and take

Rl Payment. You are also requested to aprraise
n rurnﬁfﬂfﬂifition ANd why the bills wera revarned by tHe
QE bﬂvfd@@h} ccoynts Officer.
E 7 p s i %il 5 9//53
¥ /199 ( He T. HCHO .74
» ASSISTANT COLLECDOR(VEGILANCE)
T 2410 CENTRAL ZXCISE ALY CUSTOS, Hy.,
i et T ) VADOD@"L .
ke fnuw........_....".‘
Trece copy.
f ah ,
Lsos —
——770-93 .




HMNEXURE-E-F

s$la CENTRAL EXCISIZ AND CU3STOMS CCLLECIOL.TZ VIDODARA ::

MINUTES OF THE MUETING O TrFI J.C.M. OF “iLODARA
COLLEZCTORATE HEID ON 25.9.92

.

A meeting of the J.C.M. of Vadodara Ccllectorate was
held on 25.9.92 under the Chairmanship of Shri J.N.Nigam,

Collector of Central Excise and Customs, Vadodara. The

following Members attended the meeting:

OFFICE SIDS

1. Shri J.N.Nigam,Collector : CHAIRMAN
2, Shri C.S.Prasad,Dy.Collector: SECRETARY
e

Shri D.I.Kankrolia,Adm.Officer(Estt.)z Member
4, Kamy V.D.Hegiste, Chief Accounts Officer: Member

STAFF _SIDE

1, Shri R.P.Pathak : Member
Joint Secretary Cl.III(Exe.)

2, Shri S.S.Gadkari ¢ Menlber
Gen.Secretary, Cl.III(Exe.)

3. Shri A.Y.Malek ¢ Member

Gen.Secretary,Cl,III (Min.)

4, Shri S.J.Machhi, ¢ Mlember
Gen.Secretary,Gr. 'D' Association
B Thri .S Megal s Membor

Jt.Secretary,Gr.'D! Asscciation

At the outset, the Chairman welcomed the Members and

thereafter points on the agenda were taken up for discussion.

:: PROGRESS ON_OLD POILiITS ::

Point No.l ¢+ Rifle Training to Group 'D' Staff.

The mptter is under active pursuagion
with N.C.C.

(Action: Z2stt.Scction, Hg.,Vadodara)

80

Point No,?2 Providing for lettar boxes in the New

Central Excise Colony

The matter is still und.r corresprondence

with Sr.Superintendent, Post Office, Fathesunj, Vadodara.

(Action: Adm.Secticn, Ha.,Vadodara)

Contdes . . s BPedf/=




®

- -

s: Pending of Medical Claims

The Chairman directod

to cl=ar up tha

pendeancy of medical bills.

proviscd to clear up all pending claims

£y

Chief Accounts Officer also

before 16th October,

1992,

(Actibn ¢ C.A.O0. Branch, H4g.,Vadodara)

Installatic. of Fans in Lobby where
Sepoys are posted,

Point 0.4 s

The matter is under active pursuasion

with C.EF.Vw.D.
(Action: Adm,Section,Hqg.,Vedodara)

Supply of Uniform Articles to ‘.roup'D’
staff

Point No,5 :s

e e e L m——— —

The Chairman directed to supply all uniform

articles to Group "D Officers.

3

(Action: All Divisions/Adm.section Hg.,
vadodara)

1]
e

FRLSH POINT OF J.C.M. DATZD 25.9.92

(1) No Zresh point from Cl III(exe.) and
Ministerial Officers!' Association
(ii) Group 'D' Association:- '

Point {o.1 :: Flag Hoisting

The Chairman agreed to the request and difected
that the hoisting and lowering of the National Flag may be

done at the top of the Annexe Building. The poiht is treated
as settled. ‘

(Action: C.R.O.,Hq.,Vadodara)

Point No.2 :: Non-passing of M.O.T.A. Bills
The

T b

o L ois

Chairman directed that M. bills may
be passed immediately.

(Action: Asstt.Collector, C.Ex.,
Dn.I/Dn.IV,Vacodara)

Contd...P.3/~




i s

Point No.3 $3 wotation of 3spoy in Divisian-I,v7adodara

— s o s e e S Y —

il

The Chairman inform=d that it has been
done for smooth working of the administration. However,
Chairman directed to look into individual's «ricvance 2and

do the needful. The point is treated as scttled.

(Action: Asstt.Collector, C.ZX.,
: Dn.I,Vadodara)

Point No.4 :: Staff quartcrs of Group 'D' at Ankleshwar

The matter is under active pursuasion with
CcC.P.W.LC.

(Action: Adm.Section,Hg.,Vadodara)

Point No.5 :: Avrears of Pay and Allowances to Shri
A .,S.Arab, Sepoy

The Chairman informcd that the mattesr may be
| finalised early and payment if any payable to Shri
A.S.Arab may ke made.

(Acticn: Agstt.Collector,C.ExX.,
Dn.I,Vadodara)

———

Point Lic.o :s  City allowance

The Chairman dirccted to takse w the matter
with District Collector, Vadodara for obtaining th2
requisite certificate for drawal ct city comrensatory

allowanice and to finalise the matter early.

(Actions C.A.Q., Hd.,vadodara)

The meeting ended with a vote of thanks

to Chairman.

Attested sa/-
' ( C.5.PRASAD )
) Deputy Collector(P&V)
e A.ETﬁ Central Excise and Customs
( DYI.KANKROLIA ) vadodara.

Administrative Officer(Zstt.)
Central Exciss and Customs,
yadodara.

F .No.39/C4/02-Estt.? Jedoedara,dt.22,.10

-4

@




. "I'He trincipal Collegtor, C.ix., Vadoduarn
coBll Adel v .Calleatbrs, C.Exy, Vdodara

Bhs s i Do bl ol lestors, (. X, , Vades era Collectorate

. The C.2..0./P.A.C., L.Ex., Vadodara

.. A1l Section Heads In Hdqrs.,Vadodara

. The Gen.Secretary Cl.III(Lxe. )Assor1at;, ,Vadoda
. The Gen.Secr~tary, Group 'D' Associatiar,Vadodar
. GCuard file/Master file.




7 7 \ | ) @) % e o |
r*/ ) & he'S j LIIIEXR E - - /‘/
f - G BB DUNEXURED

e | f&&}AJ}Q”fSLL#///

CANTRAL EXCISE 44D C uiCi b COLLZCICRaTE VADODARA

LINULES OF 1He iwsl WG OF Tis J.C.b. OF
VADOD:" . COLLACTORATE HEL™ ON 27.11.42

The ieeting of the J.C.I. of Vadocdara Collectorzte
was held on 27.11.92 uncer the Chairmanship of 3nri
J.N.Nigam, Collector of Central fxcise and Customs, Vadodara.
The following menbers attended the neeting:

OFFICE SIDE

o —

1. Shri J.N.Nigam Collecior : CHAIRIAN

2. Shri C.S.rrasad' Dy.Collector : I.El BER

3. Shri D.I.Xankrolia: Adm.Officer : IFEM'BER

4., Kum. V.D.Hegiste : Cud sl : IEIBER
‘. | STAFF SIDE

1. Shri R.F.Pathak
Jt.Secretary Cl.III(exe.)

2. Shri S.S.Gadkari ¢ LEMBER
‘ Gen.Secretary,Cl.II{(hiﬂ)) Y
TR
3. Sari a.Y.ralek ;0 :  1.ELBZR
1 Gen.3fcretary,G . '\ Association(;“ﬁ)
4y Shri S.J.Machhi ¢ MEIBER

Gen.Secretary,Cr, 'D! sassnciation
5. Shri N.J.ChauHBary
rresident Gr. 'l  Association

6. Ehpd - o0 : 1 ZIBER
Jt.Secretary, Gr.'D' Staff,

) B T V0
H I s Yot

At the outset, the Chairnan welcomed the Members
and thereafter points cn the agenda were taken up for
discussion.

*¢ PHROGRESS ON CLD POINTS

DO T ilQg e s a2 e 2 1T ] 17 PRAINTNC _TO_GRGCUP 'D' STAFF

i " _________________________________________
W swEw YT £
“ Bi  lhe watter is under active pursuation
X “ 4i with N.C.C.
¥ e (4ction:fstt.Section,Hq. ,Vadodara)
} - A P
| ¥ POINT NC.2 “ “:: PROVIDING FOR LEITER BOX IN THE

=, NEW_CUlTRAL BXCISE COLONY

L4

P
pos

rﬂ.l’
3 e
£
*
@
-
<«
i
-~

& vs - The matter is still under correspondence
s s with Sr.Superintendent, Post Oiflcs,
Fathegunj, Vadedara.
(Action: adm.Section,Hq.,Vadodara)
POINT NO.3 $: PoliDING Ci MEDICAL CLATMS
Chairneanedirected to claar up all pending
claime xXpeditiously and waynent nay be
v wade to the staff.

~ =T

~OTLogr T 0 Hy, , Vadodara)
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- POINT

/_.‘-\
N

{14)

SOINT

NO.4

NOC.6

NO.&

se

oo

\// Chairman directed to Settle tue clain or

1.

.._.-..........,.—_..._.___.__—-__.

1le matter is under active pursuasion
with C.P.w.D.

(Action: Adm.;ection,Hq.,Vadodara)
SUPPLY OF UNTFCRII ARTICLZES To Gk.'D' STAFF

—...___..—..___.__m.__._...__...—_.__

Chairman directed that all the uniform
articles which pe yet to be Supplied to
Group 'D' Oificer Lay be suppliad immediately,
! (Action: Al1l A5Stt.Collrs. /idm,
Section,Hq.,Vadodara)

Chairman directed to Settle the MOT4
claims eXpeditiously anc nayment be nade
to staff,
(ﬂction:Asstt.Collr.Dn.I/IV,
Vadodara)
STaFF CUARTAERS OF CROUGP 'Df A7 AN LESEWAR

-.._-._____.—_-,_._.._.._.._---_.~~_.-..__..~......_..__._—.__—___...—._._-

The guarters ..re likely to be nanded over
by the C.P.W.D very soon.

(4ction: Adm.Section;Hq.,Vadodara)

Shri A.S.Arab and payi.ent or pay and
allowancas to be paid to him may he
paid early.

] (sction: wsstt.Collr, C.ax.pn.1
Vadodara)

PRESH POINTS OF J.C.I, DATID 27.11.92

Jo fresh point frop Cl.IZI(Fin.) ang Group 'D!
Association,

A ﬁ.p.c.D?%fzg§e§§§¥3§§y9§§598§%§ady been held
and the orders of Inspectors with Special pay
for posting in Audit/Legal Section are likely
to be issued Shortly. Point ig treated as
settled for J.C.1L. purpose,

COntd. ° .p.B/—
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AN

POINT NO.2 ::  TRAISFER _AND ROTATICN

Chairman agreed to 2xamine to consider the
suggestion ol the Association keeping in
administrative needs in mind at the time of
issue of transfer/rotation. rhe point may
therefore be treated as settiled for J.C.M.
e purpose.

POINT NO.5  ::  ALLOTMENT OF ROOM_TO_ASSOCLAIION
Chairman directed to do the needful in the
matter. Point nay therefore teeated as
settled for J.C.l.. purpose,

POINT NO.&4 3 e LIABILITIES OF OUTGOING OCCUFI:R OF THZE

Chairnan directed to take the meter reading

while vacating the quarter to over come the

protlem., The point is treated as settled for
J.C.l.. purpose.

POINT NO.5 :: - HOUSE-KEErING

Chairman directed to furnish the Re-creation
room within the availability of funds.

(Actwon: Adm.lection,Hqg.,Vadodara)

The meeting ended with & vote of thanks to
C airman. '

Attested ' 3d/- '
e ( C.S.PRASAD )
- ; ) : Deputy Collector(F&V)
AQ.J~Q&‘A\ﬁ.erQ\  ‘Central Zxcise and Customs
( D.INKANKROLIA ) Vadodara.

Administrative Officer(dstt.)
Central uxcive ana Cubstous,
Vadodara.

1. The Principal Collector, C.BEx, Vadodara

2. All .iddl. /Dy.Collectors, C.Ex.,Vadodara

3. All Assistant Collectors, €.Ex.,Vadodara Coll'te
The C.A.0./P.A.0. C.Ex.,Vadodara

All Section Heads in Hdgrs.,Vadodara

. the Gen.3ecretary ClIII(exe.)Assocation,Vadodara.,

. The Gen.Secretary 'Cl.III(iin.) Associction,Vadodars.
s The Gen.Secretary, Group 'D' Association,Vadodara

. Guard file/laster file.
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DAZE-3INIT
~ Vadodare,dated t17=-8-1993,

l!nﬂ -NOP2ICEH

%o,

1. The Homourable Member ( Peresonnel )
Central Board of Excise & Oustomg,

HBY_DRLEI. ( Regd.Poet.AsD,)

2. The Homowrable Principal Collecot-
»

Central Excise & Cusgtonms,
Vadodara. ( Through Steno/¥A)

S. The Honourable Collesctor
Central Bxcise & Customs,
Yododars. ( Through Steno/FA)

4. The Honourable Deputy Collector(FPav)
Central Excipe & Custons,

Vedodara. ( Through S8teno/PA)
Se Pay & Accounts Officer,
entral Hxoise & Cuetons,
Yadodara,
A 6 A stent Collectoar
* g.nnﬁinmim & Customea,
Divigion-I,

Vadodaxas ( 7hroudh Stemofph)

Ploase refer to my letter dated 19=1=93, 17=3=93,
27=5w93, 14=6=93, 21=6=93, 13=T=93 and 6-8«93, addressed to
the Principal Colleotor/Collector/Deputy Collector(Pav) C.Bx.
& Customs, E&rs, Vedodars and oopy endorsed to issistant
Collector, CeBx. & Custome, Diviegion-l, Vadodarsa.

4. The Adminigtrative Cfficer, C.Bx. & Customs, Division-I,
Vadodavra hed pent my different Increment.Arr.Pay.Bnill,
No.286 for Re.3498/=, Different,Increment.Pay.Bill.No.

287 for Rs.2459/=, Leave Arr.Fay.Bill,No.288 for R®.5439/=-

Different Inocroment.Pay.Bill.lNo.289 for Re.7853/= and

Removale=Dismigoal period Arr.Fay.3ill.No.284 for Re.14404/
. .00 Rn.35653/-. to the Pay & aAccounts Officer, Celixe &

Customg, Vadodara on 12=11=92, but no chedue vas issued

by Pay & Accounta Officer, C.Ex. & Customs, Vadodara

4411 date. As a regult, I have not received my arrears

of pay for Re.33653/=.

2., On dated 25=9=92, 2T=11=92, 15=2~93, 20=4=93, 18=E =93
and =8=93 in the Vadodara Collectorate J«.CeMs Meating

President/General Seoraetary, Group 'D' Officere Union,

raiped the point conseduently chairman i.00 Collovtor,
C.Bxe & Customs, Vadodara too informed Assistant
Collector, C.ixe & Customs, Divigion~I, Vadodara to

2/ =



Cgs\c'/\

i‘ffﬁf ¢ F -2y —

taks immpdiate adgion fop immediate arresre payment of
above ‘dues and copies of the minutes endoreed tc Pay &
Asocountg otfioor. CeEBxe & Customs, Vadodaras

inplemented till date.

ect records of
sertificate of * THIs

A BAS BRRN E IN P.B ¥ for the above mgntioned all -
arrears billeg amounting to R®¢33653/=, That s aleo finnl

and legally., The Pay & Accounte Officer, C.Bx, & Custons,
Vadodare ig not issuing the cheque for R8e33653/= for the
last 10 monthe, Algo the above mentioned all the oompetont

authorities has beon unsuccessful in igeuing the cheq ue
Lo the lagt »10 monthe in this oiroumatancoa.oonrpolling e

%o issue this notioce,

4% 8ir, Thus, Since laet 9 years mysslf and my family aye
being mentally tortured and finanoinl ana econonmically

harassed day by day. I have been compelled to suffer more
_&M more,

80, kKindly arrange to issue cheque/Casgh of iy
arrears smounting to Re.33653/=, on or before 24+8«1993,
Failing of the same will be force me to file an application
againgt you in the Central Adminigtrative Tridbunal,
Ahmodabad for the recovery of Re.33653/=, alongwith 18 &
interest. Which may be noted,

T
s ,%

b
7 a&t' ok
Fae 6
g&.( Ao 3y ARAB, )
BPOY 9CeEBxe & Customs,
Divisionel, Rangeel N

_ Vadodaxa.
Copy ¢to t=

The Assistant Collector, (Vvigilance)C.Bx. & Cusgtonas, Vadodara
for necessary motion please.

g '
P ) N\
D N I
7 \:( V“ ‘_/\' \v“
) &N S
| O
\/ N\ A




CENTRAL ADMINISTRATIVE TRI™AL

Ahmedabad Bench

Application No, ealsts{ay oF 18
Transfer Application No, 0ld W.Pett No., .
CERTIFICATE

‘Certified that no further action is required tobe
taken and the case is fit for consignment to the Record

Room (Pecided)

Dated : nloilay

Countersigned dJJ%ﬁﬁZ
) A ., Sj_r:n—ﬁ—url/z he Dealing

e P ;
Section Officer/Lourt officer
7




«,b.;’r . AMMEXUIRE-H-RB
- Her. Incre . ".“’ﬂ’ 211l .8a.780

ARNEARS OF PAY SHAI 4,5, ARAB, S7PCY

FOR THY MONTH OF MARCH=-91 TO OCTOB Re91,
|

R — m Y Y t.i: P m‘io 50;2. m !!zﬁ
DELL,0eho1/91 to 3/M1 - = - - M . 231
27e8=i1 to 31=3e 39 0% & 15 16 - 72
' 431 1% = 10 100 ¥} - 40%
5 w39 19 - 10 170 g2 - 403

fem1 1% “ 10 100 39 - Koy

731 19 - 10 100 EE - 403

: Ba3q 1% - 10 100 99 - Wo%

p ALED T/ t0 3N - - - 2ft 251 - 2619
4 Y=t 1% = 10 107 7 - 403
fe10=91 to 15=10=31 12 - 5 %0 €3 - 222
m - - - - - 250 2

T Total Ta. 795 3 il BZ8 1985 29% a8

{Rupees Turee Thousand Four H ndped Nenety isht only |

(Goaeet
{ Koo ARABR,)
Sepoy,le. 'k, & Tystons,
Hivisionel, Ygdodera,
This smount has not been drawn and said
pravicusly, entry say bill register,

533&/- )
A dginigt r:ti\n Hfficer, X
: Ce de & Uystome,ivision~
Jaree cor? * Vadodzre. i
(Zsae2_—
/,/0'?3




DL Incre . Pay (8111 N0 287

ARREARL OF PAY BHMRI Al 4 ARAR, nEPOY
FUR THE MONTH OF JANUARY-83 TO JUN: «88,

AION 3 ;EiUEAT 3

. kb ' &)

: & M EXURE-AT

?‘ET L -3‘1. m.gp a.ﬁ.‘;. 50‘0 m m“‘

27=1=88 to 31=1-88 9 3 5 2% 19 = 71
=288 to 78<0-88 Wb - @ . - 18 - 162
1=3+85 to 31-3-08 W4 - 8 - 152
1=4=88 to 30-te83 919 15 25 150 165 - 1276

. 1+5e88 to 13-5.88 385 7 1" 65 72 - 540
DIFLL D00 1/88 to 5/88 = @ = - - 230 - 230
A7+5-83 to 19=5=58 LEI 1 - 3 - 20

Total s, 1626 26 42 2640 529 - Y

{ fupees Two Thousand Four Huyndred Fifty Hine only )
gu]
{ Loie ARAR,)

“epoy, Ueix, & Custems,
ﬁmnm—l.”;dmm.

Thie aaount hag not been »xgd drawn and psid
previously, entry osy bill regzister.

G4/ =

Ldministrative Tfficer,
Coimy & Uyntoms,Division-I
'ﬁido&!ﬁ ré .

7ﬁ;a£«9mnr
Z;M




L ————

Leave A I."

- — ARREARS OF PAY SHRI A.S.ARAB, SEPOY FOR
THE MONTH OF JANUARY-88 TO OCTOBER-88.
CUSTOMS DIVISION : SURAT : |
PRy BIP CCA N ERA DA —ADA —T.——
1-1-85 to 31-1-85 229 130 10 54 82 333 50 s
1-2-85 to 28-2-85 229 130 10 54 82 333 50
 1-3-85 to 31-3-85 229 130 10 54 82 333 50
15-8-85 to 31-8-85 115 85 5 31 47 196 27
1-9-85 to 30-9-85 229 136 10 56 86 357 50
"4=10-85 to 31-10-85 229 136 10 56 86 357 50
otal Rs. 1260 L7 55 305 465 1909 i & =

“ (Rupees Five Thousand Four Hyndred Thirty Nyne only )

H;J

e:ﬁu amount has not been drawn and paid

u%o<wocuww. entry pay bill register.

Administrative Officer,

sda/-

C.Ex, & Cystoms,Division-I,

Vadodara.
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v i | DNMEXURE (2
N\.\ '5% | e Rmm-n‘“l.ul .Arr.&,.nll -

) No.264,
T ‘ -

ARREARS OF PAY SHRI A, S. ARAB, SEPOY FOR THE
MINTH OF NUV.OT T JAN-GB & ﬂCTo’D 0 MRCHJi.

16-11=87 %0 30-11-87 - 464

B

DLfPeloAe T/BT to 11/87 - rg
Benus - - 7164

1=12=87 to 31=12-87 927 15 o

1=1<88 to 26-1-:3 13
T Totel Res 2160 W
 DIVESIIN-IV i VKBGDARK 2 T , ok
9-10-90 %0 31-10-90  TM 12 27 198 w322, -

‘Benua - e - - = T98

1=11=90 to 30=11-30 969 15 35 2% M S

1-42-90 to 31=12-9D 969 15 = 35 . 250 447 =
/Mal=91 to 31-1-91 969 15 35 290 M7

91 to 28291 969 15 35 250 . 417 @ =

- DETTDeA, ‘/91 to 3/" - - ‘ - - 231 -
4=3=91 to 26-3-91 B40 13 29 00 W e i

Grand Total Re. _ 7614121 255 1757 3055 161 14dod

( Rupses Flurtesn Thousand Faur Hundred Four only )

| sips (Gsoeh
} ‘ % v T ( A.S. ARAR,)
|

Sepoy, CeExe & mctmo.
Divisione], Vadnhm. :

|  This smount has not bsen drawn and peid
' : Previcusly, entey pﬂybﬂl register.

’f Adainistrative Ufficer,

|

8 (.Exe & Customs,Division-I,.
& Vedodarxe. :

e cerY

ab
oL
@7/0//9'3/




&)

3s
P BMMEXURE 2 -—/'3\/
ufd,
£ o 4. 2u1g

AL (Are~¢ 5Qs5¢R,
3¢y SdIx,

Jd.
(avia : Vlsq4 w1y gy A4y Y4
AL Ylad, — .
S EETRTR

¢ [auts A A, e, seery Odla, Y A Caddlue
wWldal{ 3 ;-

A, sdser, J-¢a Asutdy I8 szerx, asleuAl Yl 5104 4R

LL/(sVH.)erco, dl. &/ vee 4l @51 e AW 1AL AL, e v
AL A% 537 GWR § ¢l ud) ¢,

¢ ¥ 1eoy HU AT clud wA)l ¢l A Wi w1Y w1y ary
AL NN 48 B A (en1d slsdud 3o stant %11 Bs Wiz 4o
Ry €= L w1d B Al wed w1 w-Ppu =Tyt Dece w1l wiiR
fld L. sow- 41 Py wir 9l Wi fld wdtd] 516a 442 11/93-1 ¢y
Ael. QA-IT dl. 1vvee 1 WiR wtual 4581 53 3.

At GWRId 15 v1-Zudl-cu 1 Io-cy Y w0 anyr

81 WL 437 uvldd ol cALR wle § WL GWR WAL o) 4l WY £3-4 1
AL b4, WiR, 1.3, qai4l A0, aul 41 sad) i) Hy4R 530
A A 510 Ceate 52V 4] sy GuRlsd idd Wil siadurd) 3
o Hd 1wl vl widd 4] 0 4 Jgpuilace 4L Wiz g sded
IR R, e3W- Bfls WIR yre WIHR 1l 43R4 52 Qur wid
A tec¥—cU AL 4R AR, dul 11 Asadl i) g2 570 A udl
duly e 4 Alual H1dull s,

4L UL R
4luAl (ded1y.
¢ A4 )
AYULS 2y G114, URd,
9l BEGLL (RuLd, sexd S, Ye
413y

(V) A AL, Aud sdser, I-¢d AsALER D8 srer, a6,
() ANg As18-¢ AR, J-¢d Asuley -3 s3ery,qa8)e .

(3) Metedlad-¢ Asud, I-¢d AsuL0N Doy s3eru, 481631,

-7'7{,(;8 cerPY
/

6’)/5 @La}) -
= 7.10-93



A

m
L

Shri G.ls Desai,
Aeosigbant Oollnctor
¢ugtoms Divigion,

BMPEXUDRE <A~ /(3

Blote § 18-2-1988,

Sub ¢~ FPayment and Bonug accordin

to Pay PFixation regardinge.

Regpected gir,

e s 0000 e

I the Sepoy, shri a.se arab, uu tomg wivision, wurat

-
want inform you-with retucst that - E

a3 Per order of vyollector, uv.llx. & vugtoms, Vedodaral

~

letter P.LD II/26(LO“)9/ 87, aatea 27=1-88,

-

I was aprointed in gervice in 1974, ana in today I

have completed uny 14 vears of

Pixation, my basic »ay comes

Hl
<
]
1

R v
DrepPared,y with the ba

service. mccording to actusl pay

about Rg. 925/ =, ingtesc of +that

Janusry~February=ud, My pay bill is

sic »vay

Oof R3eT775/=y FolloeIl/15=1/55=5sth

sy dated 11=2=88, ig decidca to be vaic.

Moreover, From 16 Januvary=05 to December=85, I had

attended my duties in your office, after which I remained on

leave., The Bonus, Pay, and D.&. arrears and my lesve during

this period iz not

calculated during this period. In this way,

my above said legal amounts are not paid to me till cate. S0,

Please I may be paid my pay with basic pay oo Ro.925/=. as DPer

Pay Fixation of TFebr

vary =83,

also my Dorug, for the year-1984-55

ana ny Lleave and otherg amounts may please be sanctioned to me.

Thank You,

1¢ Shiri (leve ¥Xzaul saheb, adaitionst orsector, v.lixe & ulUs
-

-¥

Vadocars.

2. The yhief account

=5

N\ P S -
s Cfficer

Yours f«ﬁthfu“ly
&
( &ae3s aRal,)
sepoy Customg Viviglion,gurat.

~

) Vellme & uUlUs Uomq’ Vauoaara.

’ u

Je Hobublighment section,veBxe & gugstoms, Vaaodaors.

) 1’/‘
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OMMEXGRE — /Y
D16~ ARY N A, wa
1 AL - A A3, w3y

(auty,
’ AL (anila, szery [8dlxd

R,
ufd, dl, 3Q=3-9¢¢c.

3

R, 34{Ae-¢ 5A5eR
sy [3dlxd,
R,

(aota ;A -glsqud W wir, W4, qut .3,
aal -l Alsadl wy dtual olod,

q. ALy,

(U A AR, WA, IR (U9, s3erd (o1,
: ¥R uld sl 537 av i} €3,

W AR (qU1aL, s3¢e-y (odlnd, PR edll 5164 {uR

cusfeomnfsry)gs Al tm=ce AL AT S1W |V gy U ¢y
ol wiuuidod sz e 3. edl awdla Yl A weR Al
wiedl i wiidl Nsadl Wy wiyainl widl 4l 3 N
516 Alud Y lutdlR vatd wral 4d) M) s Daiges A
o . e A edlpil 4f addldd  aniy su “lual HdvuLd] 32:1141.
‘%/N

AWl (qaa1y.

e o ﬂl-/)\L !_.
< 45d U4l . S WY, seeny [Sdlm, yad,

W B ane e e e S et M

v WeA, gu ' g, swery (i, Y.,

) Alus sdsexvl, ¢ Asulsy Iy s3eva, Sesaledl, aslext.,

3) Ay As18-¢ NNWR, I-¢a Isul6y Vg s3003, desated, aslexl.
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,,/Mm XORE <A~ )44

RE dZJuuR APPLIGALION
L S bt I rom .iﬂhrl sne D ATED ’

Uep’b.}' ’ -

yommunication oectlon,
vuastomg wivigion,
QUR.«"LTO

To Dute t 30-3-1988, .,27@ A

Honouruble assigtant Jvollector,
Gugtoms wivision,
o&ﬁnm

PUW = Payment and Bonus and U.se arrears
accoraing to FPay Fixation reguraing.

LA B B R 2 Y

T 1.7 3oy ~ O ) P -y 4 - - -y - N o -
< Tae, Yepoy, Shri A.8. Arab, ig servirdg presentls

! at Communication Section; dustoms vivision, sSurat.

I through communication section, Uﬁstoms Divigion,
Surst FelO.CUs/COMN/SPY/ 88, had sent an application to youw
honour, despatch register No. 85 en the aate of 18=2=88,
But tiir aate neither have L rcce:vaa tho alount as ghown
+the anpl;cat?on nor have'I faceived any explaiﬂetory reply.
: B30, uonsidaring this reminder gppLiOation. PLeaaelarrnnge
for all the Qmoun%s at an wau,rly wate.

Iowry r.itArwlly,

scf
(8 w‘q" u,u.mu
oy vﬂh« i 2
0093_ 'bo ’§- “"u&' g.u',’yvnn’;.« 4-.”.7*‘4*00;*& “ii lee
‘ i. The Sec%etary, Group 'D’ Officers Union, Cugtoms Divigion,
c-;ln:'(ﬂ U.ﬁ ' e ¥ ! ]
£ o Ze Tte Additional Collector, Cent¢4l Bs c1se & Ou.uons,

HeadQUaaters, Vadodara.

3¢ The Chief Accounts Offlccf, Gentral Excige & Cugtoms,
L Headduvarters, Vadodara
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Vadedara ,Dated :25-8-92.

To
The Prinoiple Collector,

Central Excise & Cuatoms,
VYADODARA.

(Through.A.c. Divisien=-I,Vadedara.)
Henourable Sir,

Sub s -Payment of srrears Salary fer the
"Remeval=-Digmimg " period reg.

%0000 000c000 0
I eubmit herewith a copy of my letter dated
13=7-92, addressed to the Assistant Cellector, Central
Excise & Custems, Divisiom=I, Vadedara and cepy their
of to Celleetor, Contral Bxcise & Custems, Vadedars.

I feel extremely serry to state that till te
date I have mot received my arrears of pay for Removal-
Diemipeal peried from 16=11=87 te 26~1-88 & 4=10-90 +o
26~=3-91 and omce again it is humbly requested to direct
the Aseistant Cellecter, C.Exe. & Cugtems, Diviasien=I,
Vadodara teo fimalise the sald issue and ebligo.

Thakking you im enticipatien.

Yours faithfully,
?5':7( ot o

/.//
i e
—

( A.SeARAB, )
Sepoy,CeExe & Cuctong,
Division~I,Vadodara.

Enol 3

My letter dated 13=7=92 submitted to A.C. C.Ex. & Cuse.
Divisien=I, Vadedara is emclesad for your kind porusel
Please.

-'T7aelj%@y
42%31&5 =
—7-10°93 il
’ st
Tk T

—

ﬁ
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Vadodarasdated 34-9-1992,
Te

The Homourable Prinoiple Cellestor,
Camtral Exoine & Customa,

VADODARA. ( Through A.C.Divieiom~I,Vadodara.)
Honcurabdle Sir, '

8udb 3 Payrent of arrcars Salary for tho
* Removal=Diomiass " Peoried roge

oo taeswSpgnose e

I submit horewith o copy of ny lottor dated
15=752, addressed to the Asslotont Celleotor, Celxs
& Custons, Divisien~I, Vadodara and oopy andorped to
bonourable Cellootor, CoExe & Customg, Hiqrs,Vadedora
and letter addrecced to your henour dated 25=8~92,

I feel extromely morry to otate that +ill to
dote I have mot reooived By arrears of Pay for
Removal=Disnissal poriod from 16=11=807 to 26={=US &
4=10=00 to 26=391 and ence agaia humbly requested
to Airoot the Acsictant Colleotor, C.Bxe & Custonn,
divisiwn=I, Vadcdara to finalise tho oaid isoue and

- obligae \

Bnolosed plonee £ind herewith the ocopies of
lotter dated 13=7=02, of Amaiatsnt Collactor, Celxs &
Cuntoms, Divipion-I, Vadodnra oend lottor oddyresnod te
your homowr datod 25-0«<52, for ready roference ploase.

t s
R o) Thanking jyou
&ﬂ@\é\\*’/
- e RRw
& v v vt g @1 v
: Despaich Clerk : L
4 R & Customs Dn-1 Vadodars c.( AeSe ARAD.)
GPOY ele iiX» & Custenn,
‘ Divieton«l 1 ¥adn Jnvne

in enticimtion-

Yours fnithfully,
(Gsoceab ——p a5

Baal s

e Cody of oy lettor detad 13«72 to iesictent Collooten
Divigion=I, Vadodave.

2. Copy of my laottor dated 25-8=93 addrossed to your
honozre

te ¢~

The Sooretary, CGroup *5' Officer Uniom, Ceor. o
Custons, Vadodara Collsctorate ( Adveuns Copy )

2 S
@/»HZ%/ 2e¢ Advance oopy to Primoipla Collcotor, Cefve & Juetc me,
Ll Vadodare ( Through Dtene iesie. )

- Rpl-3e Advance oopy to Homouable Collactor,Ceiize & Customn,
{(\QKCL/ Vado darn ( Through Stero (Zehe )

4. Aav&yco copy to Admiriemtrutive OfTiour, Celxe Cuntono,
» /&(%/ . lHdgyre .Vadodorn.

'7"'9— cee Cop¥
7 Z corecb

—7 7093
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MOST URGENT PIEAST ? Vadodara ,Dt.35/11/1995.

To

\ 7 The Agsigtant Collector,
Central Excise # Customs,
Division-I,

VADODARA .

Sir 9
Sub 3~ Payment of arrears of ealary,
Request by Shri A«SeAredb,Sepoy.

® 0 e %0 0 0000500

Please refer to Deruty Collector (P&V) C.Ex. &
Customs,Hdars’ Vadodara's lettor FoNo.II/4=3/92-CA, dated
6-10-92 addressed to the Honourable Principal Collector, C.Ex.
& Customs,Hdars, Vedodera on the above subject matter.

In this connection, I herecby state that I have
not received any arrears of salary till date. The following
amount is to be drawn and paigd in favour of me.

1« Arrearsg of Pay for the month of November-87

to January-88 & October-90 to March=91 for Rs. 14404/ -
@ 2. Arrears of ray for the month orf January-8§'to
. . October-88 for Rs. 5439/ =
3+ Arrearg of Pay for the month of January-88 +to
June =88 for Rs. 2459/ -
4. Arrears of pay for the Period of year 1988-89-
: 90 for Rga. 7853/ -
5¢« Arrearsg of Pay for the month of Mareh=91 +o
October=-91 for Ra. 3498/~
Grand Total Rs. 33653/ =

(Rupeee Thirty Three Thousand Six Hundred Fifty Three only)

You are therefore, requested ti pay above amount

. of arrears of salary ag early as Possible & oblige.
EPLEAGE TREAT IT AS MATTER MOST URGENT.
@g‘(Y ¢ [‘/b/): e
Encl 3 As above. P (A.U-ARAB.)
Sepoy,C.hx. & Cucstonms,
Copy to.t- Division=I,Vadodara.

1+ The Honourabls Principal Collector, C.ix. & Customs, Vadodara
for necescary action please.(Through Steno ,(r.A.).

2. The Deputy Collector(r&v) C.lx. & Customs,Hdqrs,Vadcdarsa
for necessary action please.(Through Steno ,(P.r.).

3+ The Member(Personal) Central Board o€ Excise & Customs,
New Delhi for necessary action pleanc,(Resd.Post A.L. Through
Asstt.Collr.Divn.I,Vadodara.)

e ot W i
i

C*‘"’tt A AR

core®? | T reee cop)
/-10-93
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GHHEXA L -/ &
Yedodawa,. t«19/1/1993.

To

She iloncurable Collootor
Oentrol sxeldoce & Cuutoms, ‘
VADODARA ( Through :itemo (ki) )

ngao-asblo sir,

Sub s (1) Payment of arrecrs of stlary, .
Roquest by Chyi l.Je.Arab,lepoy.

(2) Fepeing of order of Removelepd omigeal
& defferential urroers of pay period reg.

Q99 080 %00 o 00 =

?lease rofer %c my letter dvte 5/11/92, eddressad to
the Apsistont Gollectow, Ceime & Cuntoma, Divigionel,
Vadodara and coply endorepod to your honcurable Frimoivel
Collector/Celloctor L.ixe & Cugtoms, Vadodnpe ond the »
Momber (FPermommel) Control Board of iLxcise & Cupotome,

New Delhi, ‘

In this connectiom, I hereby otate that i have not

received arreirs of s liry for Re.33653/« till date. The
following amount is %0 be drawn ond =314 in fovour of mee
X endormed hercwith five arresrs of erlopy bill(perform)
for Re.33653/= for your recdy reforence.

. 1) Arrears of nay for the momth of Hovember=87 ae.14404/«

% Jamuapy=85 & Cotober=90 ¢o Marehedy,

2) Arronre of vay or the moath Janucpy«8§ o Rme 5439/ =
0e tohar=85,

3) srrecrs of pay ‘or the month of Jumng»y-ij 18 3459/-
to June=8t, :

4) Arvonra of pay "or the Period of yoaw 195‘8- Hele 78'53/-
69«90, ‘

s) Armaﬁr‘a:i’ ay for the monath of March«9gl ¢o Roe 3498/«
Cotobar=o1i. sl G 33€537’
eoroover, 1 have t» atite th:t till dete I have not

reoeived the order of Jemovale=.ignisenl and dof ferentinld

aml arrecre of Loy and - Alowonces os on duty voriode Plense
ieove tho srme ond copy thereof ray iindly be sont tc me.

Ae the pay { occuntg UGficer, veuxe ¢ Custams, Vadodira hag
askoed for the orior of c;mpctent suthority in sapaed,
objecti n letter deted 30/11/92. .ihere in the pericd of
RBocovalehigniosal ni defferenticl arresre of pay wee
treanted ae duty with full payrent, Allowumoen, Incrcomente
and lecwe et0. The 00,y 4 ehele lotter dated 73/11/92 e
encloped herewith for your ready roforeme'.

i invite rour kind attention to my second letter
aated 23/19/92, through aptiotent Colloctor, « esnvxe o Lur.

zf=




@

Diviedonel , Vododara addressed to the !-:ohmr:'xblo Collector,
Coelixe & Cuotoma, Vidodayra and ndvunce cony through to stenoes

om 25/9/92 and 27/11/92 ow tjo Jeisine Heeting iresident/

Seoretary, Group ‘D' Cfficersc Uniom roleed the Point NoeS

& point No.B and consequently chairman, Collootor, C.ixe &
Custome, Vadcdsro informed Assistant Collector,  .ixe &
Cueotems, Diviesion~I, Vadodarre to #arks immediately notion
for iomediate poyment of sbove duco minutes of which i
oirculated, under Fui0e39/84/92-zntt. dated 22/10/92 and
Foli0.39/91/922att, dated Nil to the all concern of ficere,
Bat it ie not implenented till date.

The Administritive Cfficer, (e xze & Custone, Diviedonel,
] v . Vadodaya sent ny five arrenrs billes for iis.33653/= to iay
i & scocunte Cfficers office Vadodsza on 12/11/92 but #i1l
" 29/11/92, lio cheque was iesucd and 30/11/92 to the Yay &
Asecounte O°fioer, returned the said billes with ocbjection
to sdminiotrative ({ficer, U.ixe & Customo, Uivieion=I,
Valodnya ., Whieh nro still not sent baok to ray & Acoounts &<
“ OfZicery Ue.ze & Luztome, Valedaira with suitadble complicnoe
and no seti on is token by .duministrative Cificer, Ceixe &
Custome, niviaion-'x. Vadedsra till dote as & rosult I bvo
not received my arretrs of Paye

Pleage trent i¢ as mattor nost urgent,

@o&"‘é @-1-9° {
L . c- ( ieSe ARAB) |
: ' aj}/ Hepoy ¢l siiXe - vupntomeg,
: ' all Jivindlon=l, iange=V,
Vadodarae.
Enel 3 Coples of the five arrecrs of pay bill Re.33665/ /=,

2¢ The iay & »’soocu?tu Ufficor, Ceuxe & Curtoums Vedodemale \
letter duted 30/11/92.
Copy o &t~
1+ The licncursble srincipaul Colleotor, e =e ( ustoms,
Vadodira, ( Through Stemo (&)

2+ The Dejuty Colleacter (#4V)2elxe & Cuntons, Vadoduya
(Through Jtone (i),

3¢ The Aneictant Collector, C..xe ~ uUastomig, Jivirnionel,
Vadedarae ('r/amal Delivesry))

T; e cepy
Boect
/-/0-73
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_EBUINDER N0.4 Vadodara,Dated :17/3/199%,

Te

The Hmourgble Collector,
Central Bxoize & Oustoms,

YADODARA. ( Through to steno (2a).

Hon “’“ 1. 5 8

Sub 313 Poyment of arreare of Salary,
Request hy Shri &CSCW.B.D”.

823 Passing of order Removal-Digmisgal
‘and defferential 1ncrement/Leave
arreare 0f pay regarding.

©00900000 0

1. I invite your kind attentim to my letter dated
4/9/92, addressed to the Hamoursble Principal Collactoxr,
CeBx. & Customs, Vadodarse, through Assistent Collect or,
Q.Ex. & Cuatoms, Divigiom-I, Vadodara eand oopy endorsed

$o Henourable Collector, C.Ex. & Customs, Vadndara and
Secretary, Group "D" Officers Union, Vadodara Collectorate
and Aduinistrative 0ffiger, Central Lxcise & Cust oms,Hdqrs,
Yadodara.

2. My Second letter dated 5/11/92, addressed to the
Assistent Collector, C.Bx. & Cuetons, Nvision-I,Vadodara
and cony endorsed to Honoureble Mewber (Persainel) Oentral

; Board of Exoise & Customs, New Delhi gnd Heonournble Fwiuxin
Principal Celleotor, C.Bxe & Customs, Vadedara.

3. By Third letter dated 23/12/92, through Assistant
Collector, C.Bx. & Customs, Divie{om.I, Vadodara, addressed
t0 the Homourgble Collector, C.Ex. & Cust oms, Vadodara.

end advence copy through steno.

4. My fourth letter dated 19/1/93, addressed to the
Honourable Collector, C.Ex. & Customs, Vadoders asnd copy
endorsed to Honouroble Principal Collector, C.Ex. & Cust ous,
Vadodara and Deputy Collector ( :4V) C.Ex. & Customs,
Vadodara and Assistant Collector, Ce.Xxe. & Cuastons, Diviaim
‘ I, Vadodarae.

Se m 29/9/92, 27/11/92, aad 15/2/93, on the J .C.H.
Meeating President/3Secretary, Group "D" O0fficers Uniom,
Vadodara COollectorate raised at Point No.5,8and 8 reapeo-
tively and comsequently Chairman, Henouraeble Collact ox,
C.Ex. & Customs, Vadodara informed Aseistant Collectonr,
CeExe & Customs, Dvisim-I, Vodedara to toke imediately
action for immediate payment of Re.33653/=, of above duas.
Minutes of such meeting is circulated, under FP.No.39/84/92.
Bott, dated 22/10/92, and P.N0.39/91/92.Eatt, dated

and FN0.39/02/93.2ett, dated 15/2/93, %o the all cmecera
officars. But it is not implemented till date.

(6‘5&1%3
) & 4 ( AeZe ARABO)
Sepoy, C.Exe & Customs,
Miviecin-1, Range-V,G ¥(C.
/‘/l/\_cow t0 3 Vadndarae.

/»)-}[551. The Hmourable Principal Collactor, C.Ex. # Cust oan,
/ Vadodara for necessary actim )leaas.('rhrough t» 3tenn).
/,; / 7i2+ The Deputy Collactor( PAV)C.Rx. & Cumt oma, Vadndara for
Q/,‘-/ ,\\:4\7 \ necessary aoction please. ( Through to Steno).
N /,\(k /\\3

The Cheisf .
, \@/\: 077 Aocounts Officer,c.ix. & Cust amg,
\ )

Tortee cop)

)-10-73

V:\d Odara.
n/



QZ

2he Administrative Officer, Centrai Rxoise & Cust oms,
'“". "‘“m.

The Pay ndé Aceounts 0fficer, Central Excise & Cust ons,
Vadodara.

The Assistant Collector, C.3x. & Customs, Divisie.I,
Vadodara.
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Vadodara,Dated 327/5/4993,

¥ pEwmpeR we,.5

Teo

The Honourable Cellector

C.Ex, & Custouns,

VADODARA , ( Through Steno(PA).

Honourabkle Sir,

Su® 3113 Payment of arrears of Salary,
Reguest b’ Shri AQSQA“'QSQ’"o

t2: Passing of erder Removal-Dismissal
and deferential Inerement|Leave
arrears of pay regarding,

(AR AN NN X EN NN N J

Please refer teo letter dated 19-1-93 and 17-3-93,
addressed to the Honoura Cellector, C.Fx, & Customs,
Vadodara and copy cndoresed to Honeurable Principal Cellector/
Deputy c.nectog?&v) C."x, & Customs, Vadedaras and Assistant
Cellector, C. x, & Customs, Division-I, Vadodara.

The Administrative Officer, C.i'x.&% Customs Division-I,
Vadedara had sent my five arrears bills for Ra.BE&’S/- to

Pay & Accounts Officer, C.Fx, & Customs, Vadodara on 12-11-92,
but till 29-11-92 no chegue was issued by Pay & Aecounts
Officer, Vadedare and on 350-11-92 the Pay & Accoumts Offtcer,
Vadodara returned the said %111z with objection to Adminis-
trative Officer, C,"x, & Customs, ¥xdsdspw Diviefion-I,¥2d0dara.
¥hich are st411 not zent Baek to Pay % Accoumts Officer, C.Ex,
& Customs, Vadodara with suitadle compliance and no 2etion

is teken by Administrative Officer, C.Fx, & Custems,Division-1I,
Vadodara till date as result, I have not received Hy arrogrs
of pay Rs3,33653/-,

On 25-9-92, 27-11-92, 15-2-93% and 20-4~93 in the
J.C.M, Meeting President/Secretery, Group 'D' Officers Union,
Vadodare Collectorate raised the point No. 5 & 8 and § and 8
consequently Cheirmsn, I.F. Cellector, C./x, & Custoas,
Vadodara informed Assistant Collecter CotXe & Custems,Nivision
-I,Vadodsra to take immediately sction for immediate payment
of above dues. Minutes of which is eireculated under F,NO,
39/84/92~ stt, dated 22-10-92, and F.N0,39/91/92-Fstt, dated
Kil, and F.N0.39/02/93 dated 10-3-95 and F.NO.39/25/93 dated

to the all concerned officers. But it i€ not implemented
t111 date,

Under the above circumstances [ agsin humbly reaguest
yourkind henour to look inte the matter 2nd te do the needful
urgently for payment eof dues as abeve,

Please treat it as matter most urgent,
Thanking yeu, (/(",‘?, -l ¥
= ‘///:‘ ( oo AF’UA\EB.)
Sepoy,  JFx.& Custons,
Division-I, Range-V,

g,

) -
. Copy to 1- (GSPC) Vadodara.
S A+ The Honourahle “rincinel Cellector,C. x, & Customs,
i Vadodara for inforwation. -

, ? (,n 2e The Denﬁty Collector(PsVICs  x. & Customs, Yadedara for
\« /&3(v*3 information,

P 1N ¢

,jgk\B. The Asstt.Collr.C."x.% Customs,Nivizion-Y,Vadodarsa,
L7 N AT

\- /I e\~

P

Treee cory
T azaﬁ

(s



